
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH: NEW DELHI

OA No. 2917/97

■  No'jj Delhi., Lhi.s the 1 I tLi day of AiiOList., 1998

HON'BLE SHRI T.N. 8HAT, MEMBER (.1)
HON'BLE SHRI S.P.BISWAS, MEMBER (A)

In the matter of.-

Sh 1- i Kh V a I i D i.i t'. t. Pa nc tio I i.

Son Of Shrl Khsm Nand

R/0 Quarter No.6, Type II,
DESI-L Col. on y , Na r oI a ,
Delhi •- 1 10849,

Employed ao Cook in Sanskar Ashram,
Oil shad Garden, Shahdara, Children Home of
S o c i. a I W e 1, f a r e D e p a r t. m e n t.,
N.C.T. Govt. Delhi. Applleant
(By Advocate; Sf'i. Ra i Kumar Maan.)

Vs.

Director, Social Welfare Depar tment,
Govt, of National Carvtial Territory caf Delhi ,
Kasturba Gandhi. Marq,
New Delhi. Respondent
(By Advocate; Sh. Surat Sinqh.)

ORDER (ORAL)

delivered by Hon'ble Shri T.N.Bhat, Member (J)

Heard.

We have also perused the entries in the

attendance reqisters furnished by the learned counsel for

the respondents.

2, Arjplicant has oome t.o the Tribunal seekinq

requ 1 a r "1. sa 11 on of his services as, accordinq to him, he

has been workinq tor a number of years riqht. from the vear

1988 continuously as a Cook. Accordinq to the • applicant



hi?5 has bftfin worki nq on 'sovernl ?-vhif t.o i n o day nq

from S r-!om. 1.n the iriorninq and -onrfiitq of: Ifi n. iTi. in t.ho

p, i q i'l l:..

Tho only qroi.ind on which' tho o ripl i co n t' o

case for roqi.! 1 arisatlon .has been rejected by the

respondents is that he is wiorkinq only as a part time

Cook.

4. On , qofi nq thronqh the entries from the

a t ten da noe rseqisters for thie years 1991 and 1997.

been filed by the apnlir:ani. alonq

that the anp1 leant hiad been wor'kiriq

for S hours a day (1? pen, to S p.m.. ).

s contention of the annlicsnt is denied by the

respondents who have also soiiqht to make it. out that

tamperinq has been done in the attendance reqisters, We

find no such tamperinq or interpolation in the attendance

u
reqisters shown us . today by th.e .learned coiinsel. for the

A-

respondents. The copies of the entries in the attendanr;e

reqist.er filed by the a pp 11 cant with ivi s OA are true and

correct copi es of the oriqinal entries and there are

really^no i nter pol a ti on5 in tho?;e entries. These entries

amply <u in port i.he oontsnti ons raised by the applicant,,

copies of which have

witi-i his OA

.-Gonti niioiisl

A11 h o 1 1 q ii t h

Thie learned counsel f

however, takes us

a 1.1 e n d a n c e r f.5 a 1. s t s r

t:. i'l r o t.j q ̂l 1'. It e e n t r i. e s i n

resnon den ts,

t.iie latest

pertaininq to the year 1998 and lavs

j.iS



empha?;!s on tho poinL that, in thia roulator tho app1W-;ani.

is shown to bo workinq as a Cook on part titiio basis and

for a poriod of only 4 hours a day. In roply, f.ho loarnod •

counsel tor the appl. leant, produced before us the copies of

some worksheets accordlnq to which rlqht f.rom 6 a.m. in

the mornlnq till 7.30 p.m. t i'ls appl. loai'it Is; reauired to

prepare breakfast, lunch, even!nq tea and dinner evervdav.

Tn those ciroumstanoes, the contention of the respondents

that the applicant is; only a part time Cook cannot be

accented.

be allowed. T

In view of the above,, i.

he same is aorvirdi nnl v

iS OA dr;s;erves ho

allowerl and the

respondents are directed .ho qive a reqiilor pay sf;ale oF

C o o k t o t b e a r:) p 1 i o a n t. con s 1. der cast) foi~anri to

requ 1 a r i s;a ti on of his services on the as?;umntion that he

is", a full time employee workinq for nearly R hours a riav.

Respondents are f iirther di reoted to iii.p 1 emement th 1 s order

within 3 months from the date of receipt of the c.odv of

this; order.

'?• i^lth the above directions the OA i

disposed of, leavinq the parties to bear their own costs;.

S.FbrSTSWAC )

Member (A
(  T. Kb BHAT )

Merrihfsr ( J )


